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I

JUDGEMENT (ORAL)

(By Hon'ble Mr. Justice V.S. Malimath,Chairman)

We are not satisfied with the explanation
for condonation of delay. On this short ground, the
Misc. application for condonation of delay and the
review application are liable to be rejected. Even
otherwise on merits, it is not possible to say that
this case falls within the purview of the powers of
review. The judgement has been rendered following the
earlier judgement of the Tribunal in O.A.No.2094/92
between Virender Singh &Ors. Vs. Union of India.
We, therefore, see no error justifying review. This

y application is rejected.
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